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MESSAGE FROM THE COUNCIL OF 
,  STATES ,

Secretary: Sir, I have to report the 
following meŝ e received from the 
Secretary of the Council of States:—

“In accordance with the provi- 
. sions of rule 125 of the Rules of 
Procedure and Conduct of  Busir 
ness in the Council of  States, I 
am directed to inform the House 
of the People that the  Council 

of States, at its sitting held  on 
the 15th December, 1953,  agrefed 
without any amendment to  the 
Banking  Companies  (Amend
ment) Bill,.  1953,  which  was 
passed by the House of the People 

at its sitting held  on the  3rd 
' December, 1953/’

the end of the current session, as re

quested by him.  "

Hon. Members: Yes, yes.

Shri B. S, Murthy (Eluru):  How

many times has he absented himself, 
Sir?

Mr., Speaker: He says in his appli
cation  it  is  for  00 days,  froih 

3rd August, and the ground given is 
continuous illness  which  prevented 
him even from writing.

Now, I take it that the House sanc
tions it.

Hon. Members: Yes, yes.

Absence  was  condoned  and  leave 
granted.

LEAVE OF ABSENCE

Mr. Speaker: I have to inform the 
hon. Members that Shri  Sibnarayan 
Singh Mahapatra completed 60  days 
of continuous absence on  the  28th 
November 1953.  He has now sent an 
application for leave of absence which 
briefly is as follows:

“With' due respect to you and 
to the House of the People, I am 
- to state that due to my  illness 
and under medical advice I could 
not attend any sitting  of  the 
House since the 3rd August, 1953, 
nor could take permission of the 
House.

I most respectfully seek  your 
kind permission and that of  the 
House to remain absent from th» 
sittings of the House from the 3rd 
August 1953, till the end of this 
Session/'

Is it tĥ pleasure of the House that 
the absence of Shri Sibnarayan Singh 
Mabîpatra for 60 days from the  3rd 
August to 28th  November  1953 be 
csondoned and  that  penxkissiqn  Jk>e 
granted to him for remainhig absent 

from all meetings of the House till

ELECTION TO COMMITTEE

Central Advisory Committee of 

N.C.C.

The Deputy Minister  of  Defence 

(Shri Satlsh Chandra): I beg to move:

“That  in  pursuance  of  sub
section (i) of Section 12 of  the 

National Cadet Corps Act  (Act 
XKXI of 1948) as amended  by 
the National Cadet Corps (Amend
ment) Act (Act LVII of  1952), 
members of this House do proceed 
to elect, in such manner  as the 
Speaker may direct, two members 

from amongst themselves  to be 
members of the Central Advisory 
Committee of the National Cadet 
Corps for a term of one year.’*

Mr. Speaker: The question is:

“That  in  pursuance  of  sub
section (i) of Section 12 of  the 
National Cadet Corps Act  (Act 
XXXI of 1948) as amended  by 
the National Cadet Corps (Amend
ment) Act (Act LVII of  1952). 
members of this House do proceed 
to elect, in such manner  as the 
Speller may direct, two members 
from amongst themselves  to be 
members of the Central Advisory



Committee of the National Cadet
Corps for a term of one year."

The motion was adopted.

Mr. Speaker: X  have  to  inform 
Members that the following dates have 
been fixed for receiving nominations 
and withdrawal of candidatures, and 
for holding an election, if  necessary, 

in connection with the Central  Ad

visory Committee  of  the  National 
Cadet Corps, namely:—

Date for nomination: 18th  Decem
ber, 1953 (Friday) {Interruptions,)

Members  will  be  obliging  the 
Chair by not talking so loudly.

Date for withdtaxfial:  19th Decem
ber, 1953 (Saturday.)

Date for election:  23rd December,
1953  (Wednesday.)

The nominations for the Committee 
and the withdrawal of  candidatures 
will be received in the Parliamentary 
Notice  Office" upto 4 p.m . on  the 
dates mentioned for the purpose.

The election which* will be conduc
ted by means of the single transfera
ble vote, will be held in  Committee 
Room No. 62, First Floor,' Parliament 
House between the hours  2̂30 and
5 P.M.

Shri Datar: I introduce the Bill.

PRISONERS  (ATTENDANCE  IN 
COURTS) BILL

The Deputy Minister of Home Affairs 
(Shri Datar): I  beg to  move  for 

leave to introduce a Bill to  provide 
for the attendance  of  prisoners  in 

courts and for obtaining their eviden
ce therein.

Mr. Speaker: The question

“That leave be granted to  in
troduce a Bill to provide for the 
attendance  of prisoners in courts * 
and for obtaining their  evidence 
therein,”  * :

The motion wâ adopted,  ^

SPECIAL MARRIAGE BILL

Mr. Speaker: The House will no% 
proceed with the further  considera
tion of the following motion moved by 
Shri C. C. Biswas on the 14th Decerti- 
ber, 1953, namely:—

‘That this  House  concurs  in 
the recommendation of the Coun- 
' cil of States that the House  do 
join in the Joint  Committee of 
the  Houses on the Bill  to pro> 

vide a special form of  marriage 
in certain cases, and for the re-' 
gistration of such  and  certain ; 

other  marriages  arid  resolves 
that the following  members  of 
the House of the People be nomi- 
l̂ated to serve on the said Joint. 
Committee  namely  ̂i  Han 
Vinayak Pataskar, Shrimati Indira

A.  Maydeo,  Shri  Narhar . 
Vishnu Gadgil, Pandit 3alkrishma 
Sharma,  Shri  Nardeo  Snat̂k, 
Shri Ham Saran,  Shri Muham- 
med  Khuda  Bukh3h,  Shrimati 
Sushama Sen, Shri . Awadeshwar 
Prasad Sinha, Dr. Hari  Mohan, ,. 
Îri Dodda Thimmaiah, Shri G.
R. Damodaran, Shri C. P. Mathew, .. 
Shri T. N. Vishwanatha  Reddy, 
Shri Tek Chand, Shrimati Subhad- 
ra Joshi, Shrimati B, Khongmen., r 
Shri  B.  N.  iSJishra,  Shri  N. 
Somana, Shri  Purnendu Sekhar 
Naskar, Shri B. Pocker  Saheb, 
Her Highness Rajmata Kamlendu 
Ciiati Shah, Shrimati Sucheta Kri- 
palani, Shrimati  Renu  Chakra- 
vartty,  Dr.  A.  Krishnaswami.

, Shri M.  R. Krishna,  Shri  B. 
Ramachandra  Reddi,  Shri P. N. 
Rajabhoj, Shri K. A.  Damodara 
Menon, ari Tridib Kumar Chau- 
duhri” .

The House will also take up further 
consideration  of  the  amendments 
--*oved by Dr. Lanka Sundaram, Shfi 
Nemi Chandra Kasliwal and  Shri S. 
V. Ramaswan)y.  ’

Sluri b. C. 9hann»  (Hoshiarpur): 
Sir. Speaker, Six, I said yesterday that




